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WHR 1 39 R &1 g o &3 81 ...aem)...

MR. DEPUTY CHAIRMAN: Over, over. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, we are not satisfied with the reply of the
hon. Minister. It is the most unsatisfactory reply that we have got. ...(Interruptions)...

So, we are walking out. ...(Interruptions)...

(At this stage, some hon. Members left the Chamber.)

GOVERNMENT BILLS

The Appropriation Acts (Repeal) Bill, 2015
and

The Repealing and Amending (Third) Bill, 2015 — Contd.*

MR. DEPUTY CHAIRMAN: Okay. Now, let us take up The Appropriation
Bills. ...(Interruptions)... 1 think, the Minister has moved both the Bills. So, those
who want to speak may speak. Shri Ananda Bhaskar Rapolu; not there. Shri Veer
Singh. ...(Interruptions)... Shri Veer Singh, are you speaking on the Appropriation
Bills? ...(Interruptions)... 1 have taken up The Appropriation Acts (Repeal) Bill, 2015
and The Repealing and Amending (Third) Bill, 2015 for further consideration. These
have already been moved yesterday. So, I am taking up further consideration of the
Bills. I called Mr. Ananda Bhaskar Rapolu; he is not available. The next is, Shri
Veer Singh. Are you speaking? ...(Interruptions)...

SHRI VEER SINGH (Uttar Pradesh): No, Sir.

MR. DEPUTY CHAIRMAN: Okay. Now, Shri Bhupinder Singh. Are you speaking
on this Bill?

SHRI BHUPINDER SINGH (Odisha): No, Sir. Members are not there.

...(Interruptions)... Let us take it up tomorrow, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is not my point. ...(Interruptions)... That is

not my point. Members are free to be here. I never asked anybody to go out.

sft IR Rig (SR ween): STHMEfT S, g9@T &dl IRGUI ... (=G ). ..

SHRI BHUPINDER SINGH: Please, Sir. Let us take it up tomorrow.

* Further discussion continued from 26th April, 2016.
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MR. DEPUTY CHAIRMAN: We have decided to pass this Bill today in the
meeting in the morning. I have to go by this. ...(Interruptions)... Mr. Bhupinder
Singh, this morning we decided that after the Short Duration Discussion we would
take up this Bill. This is an innocuous Bill. What is the harm?

SHRI BHUPINDER SINGH: I understand that, Sir.

MR. DEPUTY CHAIRMAN: Do you want to speak or not? Otherwise, I will

put it to vote.
SHRI BHUPINDER SINGH: No, Sir. I would speak.

MR. DEPUTY CHAIRMAN: If you want, you may speak. Otherwise, I will

put it to vote.
SHRI BHUPINDER SINGH: No, Sir. The other Members...

MR. DEPUTY CHAIRMAN: Why do you worry about the other Members? If

you want, you speak.

SHRI BHUPINDER SINGH: Sir, I stand here to support this Bill on behalf of my
Party. The only thing that I find here is that in 2008, when the Law Commission...

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Are you speaking? Please speak.

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, it is a very formal Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why do you worry? You speak. ...(Interruptions)...
Why do you worry about others? You speak if you want. Otherwise, I will put it
to vote.

SHRI MUKHTAR ABBAS NAQVI : Mr. Bhupinder Singh, just a minute. Sir, it
is a very formal Bill. ...(Interruptions)... 39 UR AgHI AT & AT .(TGITH)....
9 W 989 dgd O 8 ..(FauH). ..

MR. DEPUTY CHAIRMAN: You are not prepared. Why do you waste my time?
3t AR A AHA: T 3RS I F F B ...(FIUM)...
SHRI BHUPINDER SINGH: Sir, I am participating.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,
we have just one speaker from our side. I don't think he would take more than

five-six minutes.
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SHRI MUKHTAR ABBAS NAQVI: That is all right.
sft eRg Fea (RER): @) IR B & der | ... (). ..

MR. DEPUTY CHAIRMAN: Okay. All right. ...(Interruptions)... Now, please.

...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, I stand here to support The Appropriation
Acts (Repeal) Bill, 2015 and The Repealing and Amending (Third) Bill, 2015. As
I understand, this should have been done much earlier. The Law Commission of
India, in its 248th Report, had recommended immediate repeal of the obsolete laws.
Law Commission of India in its 248th Report stressed on 'Obsolete laws, warranting
immediate repeal.’" There was a warning by the Law Commission in 2008 itself. Why

did it take so long to come to the House?

Sir, coming to the Bill itself, we had mentioned last time also, that whichever
be the Department, whether it is the Railways or the Finance Ministry or any other
Department, they should be consulted in respect of what Acts should be repealed.
They should be taken into confidence and they should be given chance to explain
their stand. This is what we had mentioned last time also when the Repealing and
Amending Bill came up. Sir, there have also been some recommendations of the
Select Committee. I would like to know whether the Government would take into
account the recommendations of the Select Committee. I was a Member of that Select
Committee and we had given certain recommendations. I hope that the Government
will clarify as to whether those recommendations would be considered or not and
also give their response to the latest Report of the Law Commission about the Acts
which are to be repealed as early as possible. Also, how many Acts are pending
before the Government which are to be repealed? I hope that the Minister, during

his reply, would give the details.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Mr. Deputy Chairman, Sir,
this is an effort to clean and sweep. Though this particular Bill is not going to have
much impact, but this occasion has to be utilised to take it as a precaution and to
learn how to set the Sunset Provision and how to repeal whenever it is required.
The soft-natured Sadananda Gowdaji, who is the Minister for Law and Justice, looks
to become the Repeal Minister. I wish him well since he comes from the South and

our neighbouring State, Karnataka.

Sir, normally, in the mornings and evenings, in villages, in particular, we begin
with cleaning and sweeping and we end up, by sunset, again by cleaning and sweeping.

Now, when we look at the usage of computers, once we start the computer, after
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[Shri Ananda Bhaskar Rapolu]

it is switched on, we refresh it. We go on refreshing it for thirty seconds or one
minute. With that, a lot of unrequired, outdated obsolete materials will, automatically,
get repealed. And this is a sort of defragmentation. This is not only set on computers
but also in the law-making process, this has been set up right since the times of
Roman Empire. But the present-day Government is thinking as if they have newly
found the measures for automatic repeal and the Sunset Clause. Even in the Roman
law, there was a very specific provision for removing the outdated Sunset provision,
the Sunset Clauses. What is admitted for a period will be refused after that period is
the pretext for exact repealing. The Law Minister is focussing on the Appropriation
Acts (Repeal) Bill to repeal Bills, right from 1950 till date, in particular, that
to 2012. Now, whenever it is called Appropriation Act, the Appropriation is for a

specific period. It is meant for the expenditure part.

With that, after the usage of that particular period the use of that Appropriation
Act will come to a close. We appreciate you. As soon as you came to power you
were so eager to announce that you are also going to prune all the Governments
by cleaning, by wiping and burning out the files and all. Kindly recollect what sort
of controversy has occurred. You also look towards how Australia was functioning
in an automatic repeal clause utilisation. You have taken the United Kingdom model
of repeal; we welcome it. That is the right model. Even America has adopted that
and almost all the advanced nations are adopting. With your repeal, you are going
to defragment. You will be cleaning up your house. You will be automatically
making this statute book up-to-date and appropriate, and, at the same time, we must
be very cautious. Yet the sunset clauses are much more useful for the legislative
instruments. ...(Time-bell rings)... Legislative instruments are meant for this specific
period. With this, you are only trying to focus and trying to gain a good name. We
also welcome it, but there is nothing much good. You are only going to become

the repeal Minister. Thank you very much.

sit dR Rig: AT IuEIlT qBIGY, Sae {e1 RS st ()
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O IR W@l 9d &1 fAftd IR gRT T8 yA geel dl fbar wan fob fade
e MRT H Y, I8 IUN-AUR Y 8l AR AN Bl ISR e, oAb bs R
e S SRRl we gle) MO B ¥ g "™ ofd ©l 3fd: fawrel
P! faeqr @M, a1 @ S & ST A ok B qAT ISTAdl BT G EAD
PR P Y QH BT D FHIET ST B BRI U] 59 fA9RIel BT FHiE HRl g,
cifep geaawe SR Gemad & oy R Al 3 sawasddt €, S Al §91g @1
MY TR g1 UR QH Bl S [Ba] BT GERT odbx 9 per arell IR« H
T P AT WRHR Bl 3% 31 el g9 W A =R HA1 81l g8 Wi sad
T 5 FrE & ey § WaR @rs W fofy o e 9 a) Al

HEIy, WRT A A S W U g € {6 9 v At iR fam At
FAFA H *Ed: PR s B AT PR R [GaR &, (S99 B! a1 §
TR fAFAINT B, S 3791 3fef @l b &, olfpT DIl J&IDI BT 3 a4 gY &,
wd: FREd 81 96 | s Gt &1 9gd 99 991 S 9adl © AR S99 96
Bl fAaRier & o9 dfd diefed & IAEead el W Rl ST Fahdl 2

AT WA SN Bl WRT AR g I8 © 6 fpedl § yaew @ 4} 8 b
BTl DI IE PR & g, 98 Vb IR VA fA9IP] BT ATdher HRarg qAT Aaferd
g JURIATG B Bl € BN PR &g 98P We A qIRT PRI TAT ST Bl
I B FRAT BT 8, 395 oY Fafed 10 TRBRI Bl AIeID BRIATE! 5 DA
ST Bl PeT AMSYI T I ToMell DI faifed R I G &alrs S ab il g2l
Y@l b A1 H AU G FHE BT g gIATa |

THE MINISTER OF LAW AND JUSTICE (SHRI D. V. SADANANDA GOWDA):

Sir, I want to reply...

MR. DEPUTY CHAIRMAN: What is there to reply? Nobody has put a question.
Okay, you can give a brief reply.

SHRI D. V. SADANANDA GOWDA: There are two questions which have

been raised.
SHRI SHARAD YADAV (Bihar): You must respect the Chair.
SHRI D. V. SADANANDA GOWDA: Sir, | wish to make only two points.

Sir, these Appropriation Bills are repealed for the first time. Right from 1950 till
2012 we are repealing 758 Appropriation Acts [Including Appropriation (Railways)
Acts].

After this Government assumed office, we have identified 1,741 obsolete laws

which need to be repealed. Now, this is the fourth Bill. As per the direction of
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[Shri D. V. Sadananda Gowda]
the Chair, both the Bills have taken together for consideration. The first one is, the

Appropriation Acts (Repeal) Bill, 2015, including the Appropriation (Railways) Acts,
containing 758 Acts. Another one is the Repealing and Amending (Third) Bill, 2015,
which has 295 Acts. We had brought two Bills earlier and those were passed by

this august House.

Sir, out of 1,741 Acts, 1,159 Acts have been repealed. It is a record in the

history of legislative process of Parliament.

I, now, touch upon two small issues raised by my friend. The first one is
with regard to the sunset clause i.e., automatic repeal clause. Of course, the Select
Committee of the Rajya Sabha, while considering another Bill referred to it, observed
that there should be a sunset clause. We examined models of two countries —
Australia and the UK. Usually, we follow the UK in formulating our legislation. So,
it was decided that it is the right model that needs to be followed. So, we have
decided to follow the UK model. And, from 2016 onwards — two years gap should
be there — we will see that a clause is inserted in the Railway Appropriation and
the Financial Appropriation Bills, so that, automatically, the 2013 Appropriation Acts
will be repealed. Then, continuously, it goes on repealing Acts so that there would

not be any problem in future.

We have also included a saving clause, because the Appropriation Acts come to
an end after money is drawn. But, on certain occasions, some money will remain.
So, automatically, it will carry over in the next Appropriation Bill. So, two years
gap should be given. Hence, we have included a sunset clause. Sir, all these have
been incorporated. Even in the Lok Sabha all hon. Members have appreciated this

initiative taken by this Government.

I thank all the hon. Members, especially Shri Natchiappan, who gave us moral
boost as far as these issues are concerned. So, I thank the hon. Members of this
House who have supported the Bill and also the Chair. I request the House to pass
these Bills.

Thank you.

MR. DEPUTY CHAIRMAN: I am also supporting you. We shall, first, take up
the Appropriation Acts (Repeal) Bill, 2015.
Now, the question is:

That the Bill to repeal Appropriation Acts [including Appropriation
(Railways) Acts], as passed by Lok Sabha, be taken into consideration.
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The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall, now, take up clause-by-clause consideration
of the Bill.

Clauses 2 and 3 were added to the Bill.

MR. DEPUTY CHAIRMAN: We shall, now, take up the Schedule to the Bill. There
are two amendments (Nos. 3 and 4) by the Minister, Shri D. V. Sadananda Gowda.

THE SCHEDULE
SHRI D. V. SADANANDA GOWDA: Sir, I move:
(3) That at page 2, line 34 be deleted.
(4) That at page 11, line 53 be deleted.
The questions were put and the motions were adopted.
The Schedule, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall, now, take up clause 1 of the Bill. There

is one amendment (No. 2) by Mr. Gowda.
CLAUSE-1
SHRI D. V. SADANANDA GOWDA: Sir, I move:
(2) That at page 1, line 2, for the figure "2015", the figure "2016" be substituted.
The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall, now, take up the Enacting Formula.
There is one amendment (No. 1) by Shri D. V. Sadananda Gowda.

ENACTING FORMULA
SHRI D. V. SADANANDA GOWDA: Sir, I move:

(1) That at page 1, line 1, for the word "Sixty-sixth", the word "Sixty-seventh"
be substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.

The Title was added to the Bill.
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SHRI D. V. SADANANDA GOWDA: Sir, I beg to move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: We shall, now, take up consideration of the second
Bill i.e., the Repealing and Amending (Third) Bill, 2015.

The question is:

That the Bill to repeal certain enactments and to amend certain other

enactments, as passed by Lok Sabha, be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall, now, take up clause-by-clause consideration
of the Bill.

Clauses 2 to 4 were added to the Bill.

MR. DEPUTY CHAIRMAN: We shall, now, take up the First Schedule to the
Bill. There is one amendment (No. 3) by the Minister, Shri D. V. Sadananda Gowda.

THE FIRST SCHEDULE
SHRI D. V. SADANANDA GOWDA: Sir, I beg to move:
(3) That at page 2, lines 21 and 22 be deleted.
The question was put and the motion was adopted.
The First Schedule, as amended, was added to the Bill.
The Second Schedule was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall, now, take up clause 1. There is one
amendment (No. 2) by Shri Sadananda Gowda.

CLAUSE - 1
SHRI D. V. SADANANDA GOWDA: Sir, I beg to move:

(2) That at page 1, line 3, for the bracket, words and figure "(Third) Act, 2015",
the word and figure "Act, 2016" be substituted.

The question was put and the motion was adopted.

Clause 1, as amended, was added to the Bill.
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MR. DEPUTY CHAIRMAN: We shall, now, take up the Enacting Formula.
There is one amendment (No. 1) by Shri D. V. Sadananda Gowda.
ENACTING FORMULA
SHRI D. V. SADANANDA GOWDA: Sir, I beg to move:

(1) That at page 1, lines 1, for the word "Sixty-sixth", the word "Sixty-seventh"
be substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.
SHRI D. V. SADANANDA GOWDA: Sir, I beg to move:
That the Bill, as amended, be passed.

The question was put and the motion was adopted.

RE. REQUEST TO TAKE UP THE BILL RELATED TO SCs
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MR. DEPUTY CHAIRMAN: If there is a consensus, I can do.
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+ Transliteration in Urdu script.



